
A.CT No, XI1 OF 1922. 

[PASSED BY THE INDIAN ~EQISLATURE. ]  

(Receired the nssent of the Gove~nov Gene~al  on the 27th March, 
1922.) 

An Act to fix the duty on salt manufactured 
in, or imported by land into, certain 
parts of British India, further to amend 
the Indian Tariff Act, 1894, and the  
Indian Post O%ce Act, 1898, to amend 
the Indian Paper Currency (Amendment) 
Act, 1920, to .impose an excise duty on 
kerosene, to fix rates of income-tax and 
to abolish the freight tax. 

AS i t  'is expedient to fix the duty on salt 
manufactured in, or imported by land into, WHERE 

certain parts of British India, further to amend the 
vlII ,f 1594, Indian Tariff Act, 1894, and the Indian Post O6ce  
VI 0f1898. Act, 1898, to amend the Indian Paper Currency 
xLV of 1920. (Amendment) Act, 1920, to impose an excise duty 

on kerosene, to fix rates of income-tax and to .al~olish 
the freight tax ; I t  is hereby enacted as follows i- 

I.. (1) This Act may be called the Indian Binance shorbtitle, 

~ c t r l h 2 .  extent duration. and 
( 2 )  I t  extends to the whole of British India, 

incl;ding the Sonthal Parganas and, except as regards 
section 5, British Baluchistan. 

(3) Sections 2, 4 and 7 shall remain in force only 
. up to the 31st day of March, 1923. 

2. With effect from the first day of March, 1922, Fixation of 
xII of i882. the provisions of section 7 of the Indian Salt Act, dntY- 

1882, shall, in so far as tlley enable the Governor 
General in Council to impose by rule made under 
that se3tion a duty on salt manufactured in, or 
imporfed into, any part of British India olher than 
B w m ~  and Aden, be construed as if they imposed 
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such duty a t  the rate of one rupee and four annas per 
maund of eighty-two and two-sevenths pounds avoir- 
dupois of salt lnanufactured in, or imported ' by land 
i n t ~ ,  any such part, and such duty shall, for all the 
purposes of the saicl A.ct, be deemed to have been 
imposed by rule made under that section. 

Amendlneut 
of A C ~  VIII 3. (1) With effect froni the first day of Narch, 
of 1894. 1922, for the Second Bchedule to the Indian Tariff 

Act, 1894, the Hchedule contained in the First VIII of 1894. 

Schedule to this Act shall be substituted. 
(2) With effect froni the same date, section 2 of 

the Indian Finance Act, 1921, and the First Hchedule vr of 1921. 
to that Act shall be repealed. 

Ame~ldment 
of Act V I of 

4. With effect from the first day of April, 1922, 
1~98. the Schedule contained in the Second Schedule to this 

Act shall be inserted in the Indian Post Office Act, VI of 1898.' 
1898, as t,he Pirst Schedule to that Act. 

Imposition of 5. With effect from the first day of March, 1922, 
excise duty on 
kerosene. the provisions of the Motor Spirit (Duties) Act, 19'1 7, 11 of 1917. 

which provicle for the levy and collection of afi excise 
. . duty on motor spirit, that is to say, all the provisions 

of that Act except section 6 thereof, shall apply also 
, for the purpose of the levy and collection of an excise 

duty on kerosene as if references in  the said Act to 
motor spirit (other than the reference in  the second 

, . clause of section 2 thereof) were references to kerosene : 
Provided that the duty on kerosene shall be levied 

and collected a t  the rate of one anna on each imperial 
gallon. 

Bxplalzatio~?~.--For the purposes of this seotion, 
" kerosene " means. *any inflammable hydro-carbon 
(including any mixture of hydro-carbons or any liquid 
containing hydro-carbons but excluding motor spirit) 
whi~h-  

, . 
(a) is made from petroleum asdefined in section 

2 of the Indian Petroleum Act, 1899, and V I I I o f  1809. 

" (b) is intended to be, or is ordinarily, used in  
liquid form for purposes of illumination. 

ga .. , Amendment % 
b of Act XLV 6. I n  sub-section (3) of section lii of che Indian 

of 1920. Paper Cu~rency (Amendment) Act, 1920, fo< the  XI,^ of 1920, 

. flg&e " 1921 " the figure " 1923 " shall be substituted 
and &all be deemed to have peen substitutr i wit'h 

a 
effect from the first day,of April, 1921. 

@ 7. (1) Income-tax 
L " 2 
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7, (1) Income-tax for the year beginning on the and ~ncome-tax super-tax. 

first day of April, 1922, shnll be charged at the rates 
specified in Part I of the Third Schedule. 

(2) The rates of super-tax for t,he year beginning on 
the first'day of April, 1922, shall, for the purposds of 

XI of 1922. section- 65 of the Indian Income-tax Act, 1922, be 
those specified in Part I1 of the Third Schedule. 

(3) For the purposes of the Third Schedule " totd 
income " means total income as defined in clause (16) 

XI of 1922. of section 2 of the Indian Income-tax Act, 1922. 
8, With effect from the first day of April, 4 922, Repefll of Act. 

the Freight (Railway and Inland Steam-vessel) Tax XI11 of 1017. 

XIII of 1917. Act, 181'7, shall be repealed. 

Schedule to be substituted in the Indian Tariff Act, 
1894. 

[Nee section 3 ( I . ) ]  

" SCHEDULE 11-IMPORT TARIFF. 

Articles which are free of duty. 

No. I Names of 4l.ticles. 

I I.-Food, Brink rmd Tobaoco- 

SALT imported into British India and issued, in accordance with rules 
made with the previons sanction of the Govelnor General in Council, 
for use in any process of ma.~ufacture; also salt imported into the 
port of Calcutta and issued with the sanction of the Governmen of 
Bcugal to manufacturers of glazed $tone-ware ; also salt impohed 
into an1  port in the provinces of Bengal and Bihar and Orfssa aud 
issued, irraccordance with rulea made with the previous sanotion of the 
Governor General in Council, for use in curing fish in those provincee. 

I (For the general duty on salt, see No. 35.) 
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'9 A" 

PA&T I---co&~. 

Articles which arc free of duty. 

Names of Articles. 

1 RIDES AND SIIINS, RAW. 

. ~ 

11.-Raw m a t e r i a l s  and p r o d u c e  and as t i c l e s  ma i l l l y  
u i ~ n ~ a n u f a c l u r e d -  

4 METALLIU ORBS, all sorts. 

I 

3 EDES AND SKINS, raw 01' salted. 
*,~' 

METALLTC ORES. 

I SEEDS. 

6 

PRECIOUS STONES AND PEARLS. 

PRECIOU~ STONES, unset and imported uncut, aud PEARLS, nnset. 

6 OIL-SEEDS imported into British India by sea from the territories of any 
Prlnce or Chief in Tndia. 

7 

MISCELLANEOUS. 
V 0 

MANURES, a11 sorts, including aninla1 bones aud the following chemioal 
manures :-Basic slag, nitrate of ammonia, nitrate of soda, muriste 
of potash, sulyhate of amluonia snlpbate of yotash, kaiilit sslta, 
nitrate of lime, calciuni cyanamide, nlineral phosphates and mineral 
superphosphates. - 

TEXTILE MATERIALS. 

COTTON, raw. 

8 

10 PULP 01 WOOD, RAGS aild other paper-making mnterials. I 

WOOL, raw, and WOOL-TOPS. 

I 111.-Articles w h o l l y  o r  m a i n l y  manufactured- 

I APPAREL. I 

11 UNIFORMS AND ~ ~ ~ O U T R E N E N T ~  appertltining thereto, imported JW$ a 
yublio servant for his personal use. 



Prvdiau liz~mnce. 

'SOHE DULE .!. II--IN$ORT TARIPF. 

8 

Articles which are free of duty. 

Names of Articles. 

ARMS, .AMMUNITION AND iVIILITARY STORES. 

(a) Articles falting midcr the Sth, Glh, 8Ll1, 9 th  or 10th  item of 

revolver and pistol up to a rneximulll of 100 rounds per revol- 
ver or pistol, (i) when accompanying a conlmiisioned oft ice^ of 
His Majesty's regular forces, or of the Indian Anxiliary Force 
or the Iudian Tel~itorinl Force or a gazetted police oEcel; 01. 

(ii) certified by the commanda~lt of the corps to which such 
office~s bclougs, or, in the case of au officer not attached to  any 
corps, by the officer commanding the station or district in 
which such officer is serving, or, in the case of a police 
officer, by an Ir~spector General or Conlmissioner of Police, 
to be imported by the oftrcer for thc purpose of his equip- 

military forces of a State i n  Intfia which niay be maintained 

the iustrnction of their men. 

. a  

CHEMICALS, DRUGS AND MEUIL!INIGS. 

HARDWARE, IMPLEMENTS AN9 INSTRUMENTS. 

..I 
. :A 

" *:I 
8 

* :I 
. . I :  



SCHEDULE PI-IMPORT TARIFF. 

Articles which are free of duty. 

I Names of Articles. 

--- 1 HARDWARF, IMPLEMENTB AND INSTRIJPENTS-cortd. 

The following DAIRY BPPLIANCEB, namely, cream separators, lnillr sbrili- 
zing or pasteurizing plant, milk aerating and cooling apparatus, 
churns, butter dryers, and butter workers; also co~nponent parts of 
theso applisnces, provided that tihey can be readily fitted into their 
proper plac,es in the appliances for which they are imported, and tha t  
they cannot ordinarily be nsed for other than dairy purposes. 

18 WATER-LIFTB, EIUGAE-XILLB, OIL-PRESSES, and p&l't8 thereof, when Cell- 
structed so that they can be worked by manual or animal phwer. 

17 

I METALS. 

INSTBUMEKTB, APPARATUS and APPLIANUEB, imported by a passenger as 
yavt of his gersonal baggage and in actual use by him in the exercise 
of his profession or calling. 

I PAPER. 

19 

20 

.i i il: 

21 T R A D ~ ~  OATALOBUEB AND ADVERTISIHB OIROULARS ilqorted by packet, :$ .'.;& 
book, or parcel post. _,$Y 

I 
G.5: 
<A>, 

YARNS AND TEXTILE FABRICS. 
.+J '# 
.<* 

CUBENT NIUKIFL, BRONZE, AND aoPPEx OOIN of the Government of 
India.. 

GOLD AND SILVER BULLION and coin. 

OR U ~ E D  ~ U N N Y  BAGS made of jute. 

MISCELLANEOUS. 

23 ART, the following wo~,lrs of :-(1) statuary and pictures intended to be 
put up for the public benefit iu a public place, and (2) me~norials of a 
public chnrscter intended to be put up in a public place, including 
the materials used, or to be used in their constmction, whether 
worked or not. 

a 24 

26 SP&OI$ENB I L L U S T R A T ~ E  OF NATUEAE SOIENOE, and medals ar r antique 
corns. 

I.-Food 
6 

1 

BOOKS printed, including covers for printed books, maps, charts, and ! 
plans, proofs, music and manuscripts. I 

I 

25 

1V.-l6iscellaneous and unolassified- 

ANIXALS, living, all sorts. 



ArLicles whicll are liable to clrlty at special rates. 

' No. Names of Articles. 
Unit or method 

of 
assessmeu t. 

I.-Food, Drink and 
Tobacco- 

I FISH. I I 
FISH, IALTBD, wet or dry . 

ALE, Hcer, Porter, Cicler 
and other fermented 
liquors. 

SPIRIT, +which has been ren- 
dered effectually and per- 
manently unfit for human 
consumption. 

LIQUEUB~, :C?ordiale, Mix- 
turea and other prepam- 
ti0118 containing spirit- 

(a )  Entered in such a 
manner as to indi- 
cate that the 
strength ia not to  be 

. tested. 

( b )  If tested r 

,811 other sorts of SPIRIT 0 

. . -. 
. . ., 

Indian mtrond of 
S2) lbs. avoir- 
dupois rveight. 

Such rate or rates of 
duty not exceediug 
one rupee as the 
Governor General in 
Council may, by 
notification in the 
Gazette of India 
from time to time 
prescribe. 

or 6 quart 
botklea. 

A d  valorem . 

Iluperial gallon 
or 6 quart 
bottles. 

Ditto. . 

Imperial :i gallon 
or C; quart 
bottles of the 
strength of I London pfiof. 

1 Ditto. 

'71 per cent. 

21 14 
and the duty to be 
increased or. reduced 
in proportion as 
the atlength of the 
a$it exceeds or is 
less than London 
proof. 
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'~r t icles  which are liable t o  duty at special rates. 

LIQUORS-co9atinzced. 

per cent. of proof spirit. 

P 

f I.-Raw 

8 '  



Articles which are liable to duty at special rates, 
i I 

No. 
\ Unit or method 

Names of Articles. of I s~sesrment. 
Rate of duty. 

I 
11.-Raw Materials I 

and produce and 
articles mainly un- 1 
manufactured- 

COAL, COKE AND \ 
E'ATENT FUEL. i 

COAE, COKE LED PATEST To11 , a 

BUEL. I 

OILS. I 
KEROSBNE and nrorou 1 Imperial gallon. 

EPI'EIT ; also any iuineral 
oil other than kc~oscne and 
inotor spirit which hag its 
flashing point below one 
hundred degrees of E'ahren- 
heit's thermometer 
Abel's close test. 

by I 
NOTE.-Motor spirit ia liable 

t o a n  additional duty 
of 6 annas per gallon 
under Act 11 of 
1917, as amended by 
Act 111 of 1919. 

MINERAL 01z which has its 
flashing point at  or above 
two hundred degrees of 
Fahrenheit's thermometel; 
and is such as is not ordi- 
narily used for any other 

1 purpose than for the batch- 
i ~ i g  of jute 01. other fibre, 
or for lubrication, and 
mineral oil which has its 
flashing point a t  or above 
one hundred and fifty 

, degrees of Fahrenheit's 
thermometer, and is such 
as is  not ordinarily used 
except ae f uel'or for some 
sanitary or hygienio pnr- 
pose. 

Twp allnas and six 
pies. 

76 per cent. 

I 
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SCH E1)ULE 11---IMPOI~T TARIFF. 

Articles which are liable to duty at special rates. 
1 I 

- 
Unit or method 

No. I Names of Articles. I of I Rate of duty. 

111.-Articles wholly or 
mainly m a n u f a c t u r e d .  

ARMS, AMMUNITION 
AND M I ~ J I T A ~ ~ Y  

STORES. 

Subject to  the exelnptions 
specified in No. 12- 

(1) Firearms other than 
pistols, inclnding gas 
and air-gnus and 
rifles. 

(2) Barrels for the same, 
whether single or 
double. 

(3) Pistols, including 
automatic pistols 
and revolvers. 

(4) Barrels for the same, 
whether single or 
double. 

(5) Main springs and 
magazine springs for 
. firearms, including 
gas-guns and riflea. 

(6) Gun stocks and 
breech blocks. 

(7) Revolver - cylinders, 
for each cartridge 
they will carry. 

(&) Actions (iocludiBf 
akeleton and waster) 
breech bolts and 
their heads, cocking 
pieces, and locks for 
muzzle loading arms. 

(9) Nschines for making, 
loading, or closing 
carbridges for rifled 
arms. 

(10) Machines for capping 
cartridges for rifled 
arms. 

CHEMICALS, DRUGS ANI: 
MEDICINES. 

Each , . 

u . , 

YARNS 



SCHEDULE 11-IMPORT TARIFF. 

Articles which arc liable to duty at special rates. 
I I 

Unit or method 
a No. I Names of Alticlca. 1 of I Rate of duty. 

I 1 assessment. 1 
YARNS AND TEXTILE 

PABKICS. I 

i 
45 COTTON P I E ~ E - ~ O O D S  . . ; Ad valovcm . per cent. 

I 1 l1 

44 

1 MISCELLANEOUS. I 
Matches- 
(1) In boxes containiug on 

the average not niore 
than 100 matches. 

(2) I11 boxes containing ou 
the average more 
than 100 luatches. 

COTTON TWIST AND YARN, Ad v a l o ~ e m  . 
and OOTTON SEWIN@ or 
DARNIN@ THREAD. 

Per gross of 
boxes. 

per cent. 

For every 25 
matches or frac. 
tion thereof in 
each box, per 
grog3 of boxes. 

Articles which are liable to d u b  at 2& per cent. ad 
ualorem. 

Names of Articltw. 

I.-Food, Drink and Tobacco- 

I GRAIN, PULSE AND FLOUR. fi 

I PROVISIONS AND OILMAN'S STORES. 

47 

C8 VINEGAR in casks. I 
11.-Raw materials and produce and articles mainly 

* I unmanuimtured- 

GRAIX AND PUZSE, all sorts, including broken grains and pulse, but 
excluding flour (see No. 68). 

WOOD AND TIMBER. 
49 FIEEWOOD. 



SCHEDULE II-IMPO~~~~ TAZIPF. 

~ r t i i l e s  which are liable to  duty at 24 per cent, ad 
valof~em-cofzt cl. 

No. / Names of Articles. 

111.-Articlee w h o l l y  or m a i n l y  m a n u f a c t u r e d -  

CHENlCALS, UItUGS AND iIIED1CINES. 

M b c n r a ~ a ~ ,  namcly, pime-movors R I I ~  compo~leut parts thereof, includ- 
ing boilers and component parts thereof ; albo i ~ l c l u d i ~ g  locon~otive and 
portable engincs, steam-rolle~s, fire engines, motor tractors designed for 
purposes other than ngricnlturc, and olher machincs in which the prime- 
mover is uct separable from the ol~erative pnrts. 

50 

MACHINERY (and component parts thereof), meaning machines or sets of 
machioes to bc worked by electric, steam, water, fire or other power not 
being ma~iua lor  animal labour, or which, before being brought into nsr, 
xequire to be fixed with reference to other moving parts ; and including 
belting of all matorials for driving machinery : 

COPPEEAS, green. 
MACHINEBY. 

Provided t h a t  the term does not include tools nnd implements to be worked 
by manual or animal labour, and provided also tha t  only buch articles 
shall be admitted as compone~it parts ok machinelay as are indispensable 
for the working ot the  machinery, arid are, owing to thoir shapo or to 
other special quality, not adapted for any other pUl'pOSe. 

~ote.- his entry indudes machinery and component parts thereof made 
of substances other than metal. 

I METALS OTHER THAN IRON AND STEEL. 

LEAD sheets, for tea-chests. 
a 

BflSCEL1,ANEOUS. 

53 ARBOPLA'NEB, aeroplane 
park. 

parts, ae'oplane exgines and aeroplane engine 

PBINTING AND LITHOGRAPHING MATERIAL, namely, presees, type, ink, 
aluminium lithographic plates, brass rules, composing sticks, chases, 
imposing tables, and lithographic stones, stereoblocks, wood blocks, half 
tone blocks, electrotype blocks, roller moulds, roller frames and stocks, 
roller composition, standing screw and hot presse3, perforating 
machines, gold blocking presses, galley presses, proof presses, arming 
presses, copper plate p~in t ing  presses, rolling press&, raling lnachines, 
rnliug peu making machines, lead and rule cutters, type casting 
machines, type setting and casting machinos, rule heuding macbines, ruJe 
mitreing machines, bronzing machines, leada, wooden and metal quoins, 
shooting sticks and galleys, ~tqreotyping apparatus, metal furniture, 
pafir folding machines, and pagiug machines, but exclnding paper (see 
No. 63). 



Articles which are liable to d-uty at 23 per ccnl, ad 
vabo~em. 

- ---. --..=---- 

No. 1 Namee of Articles. 
-- . ...-- 

I 55 HAOKB for the withering of tea leaf, 

.. PART IV. 

56 

Articles mhioh are liable to duty at 10 per cent. ad 
valovem. 

T E A - U ~ ~ S T ~  of m e t d  o' wood, whether imported entire or in  sections 
provided that  the Collector of C:nstom.s is sat~sfied that thoy aye imported 
for the pulyose of the pecking of tea for ti3gnsport iu bullr. 

11.-Raw materials and produce and articles mcuinly un- 
manuhctared- 

METALLIC ORES ASD SCRAP IRON OR STEEL FOB RE- 
IIANUPACT J1R.E. 

68 IRON OR STEEL, old. 

111.-Articles wholly or mainly manufacturerl- 

I HARDWARE, IhfPLFMKTl'S AND INSTBUhTENTS. 

1 ,, har, rod'aud chanuel, including Fha~inel for rai~*riages. 

69 

60 

,, . pig. 

,, rice bowls. 

TELBGRAPHIO INSTRmIBNTS AND APPARATUS, and part3 thereof import- 
ed by, or uiide~) the ordrrs of, n liailway Company. 

METALS-IRON AND STEEL. 

IRON, angle. 
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fl CHEDULE II-IMPORT TARIFF. 

Astides which are liable to  duly st 10 per cent. ad 
vale?-em. 

No. I Names of hrticlee. 

IBON OIL STEEL, anchors and cables. 

>I ,, beams, joists, pillars, girders screw piles, bridge work 
and otber descriptions of iron or steel, imported 
exclusively for building purposes, including also 
ridging, guttoring and continuous roofing. 

,, bolts and nnts, including hook-bolts aud nuts for I)  

roofing. 
I 

, )  ,, hoops and strips. 

$9  ,, nails, rivets and washers, all eorts. 

~9 ,, pipes and tube8 and fittinge therefor, such as bends, 
boots, elbows, tees, sockets, flanges, and the like. 

B, ,, rails, chairs, sleepers, bearing and fish-plates, spikes 
(commonly known am dog-spikes), switches and 
crossings, other than those described in No. 63, 
also lever-boxes, clipe-and tie-bars. 

,f ,, sheets and plates, all sorta excluding discs aud circles 
which are dutiable under NO. 97. 

91 ,, wire, including fencing wire? piano-wire and wire-rope, 
but excluding wire-nethng which is dutiable under 
No., 97. 

62 STERE, angle. I I ,, bar, ~ o d  and channel, inaladiug channel for carriages. 

I ,, cast, including siring blistered and tub steel. 

,, ingots, blooms, billets and slabs. 

RAILWAY PLANT AND ROLLING-STOCK. 1 
R A ~ W A Y  MATERIALS for permanent-way and rolling-stock, namely, 

cylinders, girders, and other material for bridges, rails, sleepers, 
bearing and fish-plates, fish-bolts, chairs, spikes, crossings, sleeper 
faate~~ings, switches, interlocking apparatus, brake gear, couplings 
and springs, signals, turn-tables, weigh-briiges, engines, tenders, 
carriages, wagons, traversers, trollies, trucks and component parts 
thereof ; also the following articles when imported by, or under tho 
order6 of, B railway company, namely, cranes, water cranes, water 
tanks, and standards, wire and other materials for fencing. 

Provided , 

q 



q 

PART IV- ooficld. 

Articles which are liable to  duty a t  10 per cent. ad 
ualorew. 

No. 1 Namee of Articles. 

/ RAILWAY PLANT AND ROLLlNG-STOCK-contd. 

Provided t11at for the purpose of this entry ' railway ' means a line of 
ralway subject to the provisions of the Indian Railwsys Act, 1890, 
nnd includes a railway constructed in a State in Indii and also such 
tramways, a6 the Governor aeneral in Council may, by notification in 
the Gazette of India, specifically ioclride thereiu: 

Provided aIso that only such articles shall be adnitted BB component 
parts of railway materials as are indispensable for the working of 
i.ailways, and nre, owing to their shape or to other special qudity, not 
'adapted for any other purpose. 

648 8sma AND OTHER vEBBELS for inland and harbour navigation, inclndmg 
steamera, launches, hoats end barges ilnporkd entire or in sections. 

Articles which a>e liable to duty at 15  per oen t. ad 
valorem. 

66 FIBHHAWB, including singally and smillg and sharkfins, 

-- .- 

66 

I FRUITS AND VEGETABLES. 

I.--Food, Drink and !L1obacoo- 

FISH. 

FIBH, excluding salted fish (see No. 27). 

07 F~luxrs  AND VEQBTABLEB, a11 ~orts,  fresh, dried, salted or preslerved. I 

69 Paov181o~s AND OILMAN'S STORES AND GROOEPIES, all sorta, excluding I vinegar in casks (see No, 48). 

68 

SPICES, 

, 15 

GRAIN, PULSE AND FLOUR. 
ELOUR. 

PROVISIOKS AND OILMAN'S STORES. 



2kl ian Pi~zalzce. [ACT SII 

Articles whioh are liable to duty at 1.5 per cont. ad 
valo~enz, 

os of Articles. 

1 SPICES. 
'10 , SPIOE~, all sorts. 

71 
TEA. 

'I'EA. :. 

32 

7 3  

i 784 /  GUM^, REPNS AND LAO, all 80l%S0 

COPBEE. 

All other sorts of Food and Drink not otherwise specified. 

..,... & 
-. . . '.t3,- 

..%. 

I OILS. 
I 75 \All sorts of animal, essential, rniaerd, and vegetable non-essential oils not 

1 otherwise specified (aee .Nos. 40 and 41). 

11.-Raw materials and produce and articles mainly un. 
manufactured- 

.. SEEDS. 

..>>' , ,. . , I QUXS, RESINS AND LAC. 

76 

I TEXTILE MATERIALS. 

SEEDS, all sorts, excluding oil-seeds imported into British India by sea 
from the territories of ally Prince or Chief in  India (see No. 6). 

77 

78 TEXTILE YATERIALs, the following :- . I 

TALLOW, 3TEARINE AND WAX. 

TALLOW AND STEARINE, iucluaing grease and animal fat, and wax of 
all sorts not otherwiso specified. 

i Bilk waste, and raw silk incloding cocoons, raw flax, hemp, jute and 
all other unnannfactured textile materials not otherwise 
specified. 

I WOOD AND TIMBER. 

79 I WOOD AND Trarnn~, all sorts, not otherwise specified, inclndiug all sorts of 
I ornamental wood. 

MISCELLANEOUS. 



SCHEDULE 11-l~roltr TARIFF. I 

Articles which are liable t o  duty at 15 per cent. k d  
vol o ~ e m .  

4 
80 I CAXES AND RATTASS. 2 

IVORY, unmanufactured. 

PRECIOUS STOYES, uuset and iwported cut (see Yo. 5). 

84 All other raw materials and prodncc and articlcs lllwiuly nu!llanafactored, I not otherwise specified. 

111.-Articles wholly or maiilly manufactured- 

APPAREL. 

APPAREL, including drapery, boots and shoes, wud inilitary aud othev uui- 
forms and arcoutre~nents, bnt excluding tulifol.n~s and sccoatre~ueuta , ,- 
exempted from duty nuder No. 11 aud gold and silver thread (see 
Nos. 132 aud 133), and ar t ic lc~  made of silk (see No. 134). 

ARMS, ARIIIMUBITION AED MILITARY STORES. 
I 

EXPLOSITES, namely, blasting gunpowder, blastiug gelatiue, blasting 
!"I 

dynamite, blasting roburite, blasting touite, and all other sorts, includ- . + 1 
ing detonators and blastiug fuze. 4 

CARRIAGES AND CARTS. 
k 
1 

CARRIAUE!~ AND CARTS, iilcludiug tram cars, motor-oinnihuses, motor- 
lorries, u~otor-vans, jinrikshas, b,~th-chairs, pera~nhnlators, tlucks, 
wheel barrons, and nll other ~ o r t s  of couveyances not otherwise speci- 

' fied, and such component parts and acccssories thoreof, a3 are not also 
adapted for use as parts or acccssories of motor-cars,  noto or-cycles, 
motor-scooters, bicycles or tricycles (.see No. 127). 

I CHEMICALS, DRUUS AND DIEDICINES. 
1 

89 CUTLERY, exclud;~~g plated cutlery (see No. 129). I .I 

Jl 

88 

90 ( IIARDW~RE,  II%OYMOXGERP AND TOOLS, all sorLs, not otherwise specifled. 
3, i 

CHEMICALS, DRUG6 AND MEDICINES, all sorts, uot otherwise specified. 

CUTLERY, HARDWARE, IMPLEMENTS AND INSTLWMENTS. 

91 All other sorts of IXPLEMESTS, INSTRUYEsTS, APPARATUS AND APPLI* I ANCES aud parta thereof, no6 uLllerwi5e specified. 

L 
I 

" DYES 



SCH UDULE 1 P - - I n f ~ o a ~  'I'AEIPF-cold cl. 

PAI~T V - c o ~ t d .  

Articles which are liable t o  duty at 15 per cent. ad 
vt~lo~~e~m. 
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NO. 1 Names of Aiticlc8. 

YARNS 

I 

92 

93 

94 

95 

a6 

97 

98 

99 

i*.p-- 

DYE8 AND COLOUltB. 

DYPLNU AXD TANNING SUBSTASCE~, all goyts, and paints and colours and 
painters' materi&ls, all sorts. 

E'URWITUlEE, CABINETWAltE AND MBP;IUFACTU~Z%:~ OF 
WOOD. 

BUR~ITURE, CABINETWARE and all other mauufnctl~re~ of wood not othe1'- 
wise specified. 

GLASSWARE AND EARTI1BNWARE;. 

GLASS AND GLA~SWARE, lacqncred rrarc, earthenware, chiua and porce- 
lain; all sorts except glass baugles and heads and false peallu (see 
No. 131). 

HIDES AND SICIKS AXD LEA'I'HEH. 

HIDEB AND ~ K I N S  llot otherwisa syccificd, LEATHER AND LEbfPllER MANO- 
FAOTUEXS, all sorts, not otherwise specified. 

MACHIBERY, 

MAOEINEBY AND COYPONlRT PbnTS thereof, uleaniug mdcbines or parla 
of machioea to be workod by manual or a ~ ~ i m a l  labour, uot otherwise 
specified (see Kos. 15, 16 and 18). 

RIETALS-IRON AND STEEL. 

All soYtsof IkON AXD STJGIW and manufaolures thereof, not otherwise 
specified. 2 1 

METALS OTHER THAN IRON AND STEEL. 

All sorts of XsrALe OTHER THAN IRON AND EITEEL, and uanufactnres 
thereof, not otherwise sl~ecified. 

PAPER, PASTEBOARD AN11 STATIOXERY. 

PAPER AND ARTICLEH NADE OF PAL'RR AND PAPIER MACH$, PAGIEUOARD, 
NILLBOARD, AND CARDBOARD, all sorts, a ~ l d  STATIONERY, illcludi~lg 
ruled or printed forms and account and  manoscript books, drawing 
and copy books, lahcls, nd\ertising oirculars,"shect or card allnanacs 
and calendars, Christma~, Easter, and other cards, inclodiug carda in 
bookie& form, incluhng also wastepaper and old newspapc-8 for 
packing, brtt excluding trade caLalogues ~ lxd  advertis~ng C I T C U ~ ~ T B  

imported by packet, hook, or pnrcol poat (see-No. 21). 
V 



OF 1922.1 Iizdicua Zi~aance. 

SCHEDULE 11-IIXPORT TARIFF. 

Articles which are liable to duty a t  15 per cent. ad 
val o?*eg?z. 

No. I Kames of Articles. 

I YARNS AND TEXTILE FABRICS. 

I00 YARNS AND TEXTILE FABRIUS, that is to say :- 

I Cottou thread otlier t h ~ u  sowing or darning thread, and all other 

i mannfactured cotton goods not other\\.ise spec~lied. 

Flax, twist and yaru, and lua~lufactures of flax. 

EInberdadiery and millinery, excluding articles mnde of e::E (see 
No. 134). 

Heiup uaaufactures. 

Hosiery, excluding articles made of silk (see No. 134), 

Jnte, twist and ynrn, and jute u~aunfactnres, excluding second haud or 
used guuuy bugs (see No. 22).  

Sillr yam, nails and warps and silk thread. 

Woollen ynm, lrnitting wool, and other mauufactnres of woo], 
includiug felt. 

All other s o ~ ~ t s  of yarns and tertilo fabrics, not other\~~iso specified. 

MISCELLANEOUS. 

101 

102 

105 CINENATO~RAPH PILMB. 

ART, works of, escludillg tliose specified in No. 23. 

BRUSHES AND BROOMS. 

103 

104 

106 1 CoEDAclE AND ROPE AND TWINE 01 VEGETABLE FIBRE. 

BUILDIXG AND ~ N G I N R E B I N G  MATERIALS, iucludiug asphalt, bricks, 
cement, challc and lime, clay, pipes of enrtlienware, tiles, and all 
other sorts of building and engineering inaterials not otherwise 
epecilied. 

CANDLES. 

107 

108, 

F U R ~ I T U R E  TA0KJ.E A N D  APPABEE, not otherwise described, for steau, 
sailing, rowiug and other vessels. 

MATS AND MATTING. 



daclict?a Pinonce. [ACT XII 

SCEFEDULE IJC-IMPORT TARIFF-CO~CZ. 

Articles which are liable to duty at 15 per cent. ad 
valore~r~. 

1 
I 
I Names of Articles. 

110 OILULOTII AND FLOOR ULOTH. 

111 ~ A U X I N ( ~ - ~ N G I K E  AND BOILER-rill s3rts, excludiug packing formillg 
a comrfinent parl of any article iuclnded in Nos. 61 nlld 63.  

112 P ~ s ~ u ? d s n Y ,  iiot otherwise specified. 

118 STOX* AND MARBLE, and articles m(~de of stone and marble. I 

115 RUBBER tyres and other mannfact!lres of rubber2 not otherwise specifled 
(see No. 1 3 9 ) .  

122 UMBRELLAS, INULUDMG PARASOLS AND SUNSHADES, AND FITTIXUS I THEREFOR. 

119 

120 

TOILET REQUIELITES, not otherwise specified. 

All ather ai%icles wholly or mniuly manufacfured, not otherwise specified. 

f.&-Miscellaneous and unclassified- 

Articles which are liable to duty at 30 per cent. ad 
valorem. 

1 

No. 1 Nallles of Articles. 

123 

-I I,-Food, Drink and Tobacco, 

A11 other articles not otherwise specified, $ucluding articles in~ported by 
post. 



Articles which are liable to duty at 30 per cent. ad 
ucclo~*em. 

Naules of Articles. 

I ARMS, AMMUNlTlOX AND MILITARY STORES. 

. . 

125 G U ~ P O ~ D E R  POR cansoas, rifles, guns, pistols and sporting purposes. I 

11.-Articles wholly or mainly manufactured. 

Subject to the exeuiptions specified in Xo. 1 2  all nrticles other than those 
specified in entry Xo. 42 which are arms or parts of arms within the 
meaning of the Indian Arum Act, 1878 (excluding springs used for 
air-g~uls which are dntiable as Ilardmnre under No. 90), all tool3 
used for clea~iing or putting togetl~er the same, all machines for 
making, loading, closing or cappi~ig cartridges for alSms other than 
rifled srnx and all other sorts of amillnuition and milita~y sto~es, and 
any articles which the Governor General in Cou~lcil may, by notifica- 
tion in the Gazette of Il~din, dec1al.e to be anluiunition or military 
stores for the purposes of this Act. 

I CARRIAGES AXD CARTS. 

128 / CLOOK~ AXD WATCHES ATD PARTS THEREOF. 

12'7 

129 1 ARTIOLES PLATED WITH GOLD AND SILVER. 
I 

MOTOR CARS, nlotor cycles, motor scooters, bicyclps and triryoles and 
a~ticles adapted for use as pnrts and accessories thereof : pl~ovided thnt 
such articles as are ordinarily also used for purposes other than as 
parts and accessories of motor vel~iclea included in this itetn or in  
No. 87 or of bicycles or tricycles shall be dutiable a t  the rate of duty 
specified for such articles. 

CUTLERY, HARDWARE, IMPLEMENTS AND INSTRUMENTS. 

MUSICAL INSTBUMEXTS. 

GLASSWARE AND EARTHENWARE. 

131 GLASS BANGLES and BEADS and false pearls. 

I METALS. 

132 1 GOLD PI~ATE, gold thread and rviro, amd gold manafactnrcs, all sorts. 
I 

133 1 SILVER PLATE, silver thread and wire, and silver mannfictnr~s, all sorta. 

YARNS 
d 81 



. s *  

IfidicLu Fi~zauoe. - - [ACT XXI 

S C H E D U L E  1 I - I n ~ ~ o i t ~  TARIFF-GO~ZCIC~. 

Artides which are liable to duty at 30 per cent. ad 
valo~enz. 

Names of Articles. 
P 

YARNS AND TEXTILE FABRICS. 

134 SILK PIECE-UOODB, and other munufactures of silk. 

MISCELLANEOUS, 
135 FIRE-WORKS. 

136 IVORY, manufactured. 

137 JEWELLERY AND JEWELS. 

138 PRINTS, engravings nnd picturea, including photographs and picture 
postca~-ds. 

139 

141 1 TOY+ games, ylnyiug cards and requisites for games and sports, iucludiug 

(. 

PNEUMATIO RUBBER TPRXS AND TUBES for nloto~' cars, motor lorries, 
ulotor cycles, nlotor scooters, bicycles and tricycles. 

140 

SCHEDULE PI.  
Schedule to  be inserted in the Indian Post Ofice Act, 1898. 

(See section 4.) 

SMOKERS' REQUISITES, erclnding tobacco (Nos. 36 to 38) aud matches 
(No. 46). 

"THE FLEST SCHEDULE. 

INLAND POSTAGE RATER. 

(See section 7;) 

Letters. 
For a weight not exceeding two and a half tolas . . One anna. 
For every two aud o, half tolas, or fraction t>hereof, Qne anna. 

8 exceeding two aud a half tolas. 

Single . . . . . . . . .  Half an auna. 
R e p l y .  . . . . . . . .  Oneanna. 

Boo 4 
2% 



Bod, PaLLerl~ ant1 Snll~pLe l'ackets. 

For every five tolas or fr i lct io~~ IllerooQ . Half an anit&. 

For a weight not exceeding eight $alas: , . Quarter of an anna. 

For a weight exceeding eight tolas autl IIOL exceeding Half au anna. 
twenty tolas. 

For every twenty bolas, or fntcliou thereof> exceodiug Half an anu8. 
twenty tolas. 

For a weigltt not exceeding twenty tolas . Two anhas. 
fi'sr o, weight exceeding ttventy toptls and not exceediug Pour annafi. 

forty tolns. 
For every forty tolas, or fractioll thereof, excccdiug Pour aui~as." 

forty tolas. 

SCHEDULE 111. 

(See sectiot~ 7.) 1 
G 

Rates  o f  Inconze-taa. 
Rate. 

A. I n  the case of every individnal, eve1 y unregistered 
firln and every uudivided Hilidn family- 

(1) When the total income is lcss than Rs. 2,000 . NIZ. 
(2) When the total incqme is Rs. 2,000 or upn~ards, Yive pie8 in tha - 

but is less than 11s 6,000. rupee. 

(3) Wllen the total income is Rs. 6,000 or upwards, Six pies in the 
but is !me than Rs. 10,000. mpee. 

(4) When the total income is Hs. 10,000 or upwards, Nine pies in the 
bnt is less than Rs. 20,030. rupee. 

(5) When the total iucome is Rs. 20,000 or upwards, 011e anna iu the 
bnt is less than Rs. 30,000. rupee. 

(6) When tho to,al income is Rs. 30,000 or upivards, OIIC anna and three 
but is less than lis. 40,000, pies in the rupee. 

(7) When the total income i~ 1:s. 40,000 or upwards. One anua and six 
pies in the rupee. 

B. I n  the case of every company, and every registered Oue a-na alld six 
firm, wk~ctever its total :ncome, pies iu  the rupee. 

PART 11. 

C' 2% 
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2k.j im Pinaitce. [ ACT 

SCHEDULE 111-concl 

PART 11. 

Rates of Super-tax. 

respect of the excess over fifty thousand rupees of 
total income :- 

" (1) in the case of cvCry Coqrany -; + 

(2) (a) in the caec of every Hindu undivided family- 
(i) in respect of the first twenty-five thousand 

rupees of the excess. 
(ii) for every rnpee of the next twenty-five thou- 

sand rnpces of such excess. 
(6) in the rase of every individual and cvery unrcgis- 

tered firm, for e\rel.y rupee of tho first fifty 
tfiousand rupces of snch excess. 

(c) in  the ease of evcry individnnl, evcry tulrcgis- 
tered firm and every Iliudn nudivided family-- 

(i) for cvery rupee of thc second fifty thousand 
rupees of such cxcess. 

(ii) for every rupee of the uext fifty thoasand 
rupees of such excess. 

(iii) for every rupee of the next fifty thousand 
rupees of such excess. 

C i u )  for every rupee of the next fifty thousand 
rupees of such oxeess. 

(v) for every rupee of the next fifty thousand 
rupee:, of such excess. 

(vi) for every rnpee of the next fifty thousand 
rupees of such excess. 

( v i i )  for cvery rupee of the next fifty thousand 
rupees of such cxcess. 

(viii) for every rupee of tho next fifty thousand 
rupees of such excess. fi 

(is) for every rnpee of tlie,next fifty thonsaud 
rupees of such excess. 

pee of the re~uaiuder of the excess, 

. 
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Rate. 
One anna in the 

rupee. 

Nil. 

One auua in the 
rnpee. 

One aona in the 
rnpee. 

One aud R half 
annas in tho rupez. 

Two nllnas in the 
rupee. 

Two a ~ ~ d  a half 
aunas in the mpec. 

Three annas in the 
rnpec. 

Three and a half 
anuas in thc rupee. 

E'our annas ill the 
rupec. 

Pour and a half 
annss i n  thc rupee. 

Five anuas in the 
rupee. 

Five end a, half 
amas  iu thc rupee. 

Six annas in the 
rupee. 
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